
4.12.98 

it 

is 1  ~Z ~9  

S 	 I 
I 	•• 

•rn 	jç$flO) 

d within tirn 

	

F. of Rs 5O' 	. 

posited v1dc 

rofBt 	c, JS9 

I'  
FORMNO.4 	 . 	

.•. 

(See Rule 42) 

in The Central ,  Administrative Tribunal 
GUWAHATI BENCH: GUWAHATI 

ORDER SHEET 

• . ;. 0 	
.. A 	4TJQJ'O. O 	 OF199g 

Applicant(s)  gff 

Responideñt(s) 
	 '•) 	A 	Ltt& 

Advocate for App1ican(s) 	 I 
L. 

	

geocate for Réspandent(s) 	I 
0 	

•7 	fC 

k 
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This application has been filed by 

the applicant seeking certain directions 

and challenging the selection for the 

post of Office Superintendent Grade-u 

in the civil Engineering department of 

N.F.Railway. The facts for the purpose 

of disposal of this application are 
:- 

The applicant is presently working 

as Head Clerk in the civil Engineering 

department of N .F.Railway,Maljgaon, 

Gutahatj. By Annexure A- 2 letter dated 

17..3.97 written on behalf of the General 

Manager(P) intimating to the Secretary 

to CE/MLG 	 that the au thd- 

riy decided to hold a selection for 

filling up 15 vacancies under Chief 

Engineer, Maligaon's office. The selec-

tion would consist of both written test 

as well as viva voce test and therefore 

it was advisa.hat the Head Clerks 
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mentioned in the said Annexure 	were 

tqbe !kep. in readiness to appear in the 

written test. :in this list of Head 

Clerkthe applicants name appeared at 

Sl.Nô.10. By Annexure A-3 letter dated 

4.3.98, 18 persons were found sucessful 

to be called for viva voce test. In this 

list applicant's name appearedin sl.3. 

In the remarks column of the said letter 

it Was written that the applicant Was 

qualified in relaxed standard. 'rhe other 

ST candidates appeared in sl.No.4, 16 and 

18 were also qualified in the sImilar 

manner, whereas sl.ro.13 Sri Ganesh Boro 

was duly quaiified. After the via voce 

test 11 candidates were finally âelected 

against the 15 vacancies. Sri Ganesh 

Boro and Sri Harendra !.iath Boro were 

selected finally. The applicant, being 

aggrieved at the selection subnitéd 3 

representations on different dates. 

However, those representations have not 

yet been dispose of..Situated thus the 

applicant has approached this Tribunal. 

I Wehaveheard Mr A.K.Jain,learned 

coursel for the applicant and Mr J.L. 

Sàxkar,learned Railway standing counsel 

for the respondents. Mr Jain has stre- 
4' 

.nuots1y argued before us thJ tlie appli-

cant being the senior most ST cndidate 
• t selected by Anriexure A-3 written 

test 'h.a6 overlooked without any reason. 

• BesIdes as per the rule seniori 1y should 

als6 be recognised by giving the notional 

• mar)s. However no notional senic?rity 

wasgiven. The applicant has not been 

able to show howhe is entitled to get 

• selcction,in view of the fact that 

etáils are riot available before us. 
ThIè can be done only by the authority 

before whom the representationsarge  

Dending. In view of the above, we are 

Contdd. 



Furnish a copy of this order 
to Mr J.L.Sarkar to enable 
him to take appropriate 
action. 
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4 .12 .98 not inclined to admit this application. 

feel that the respondent No.3 should 

dispose of the representation within 

15 days from today by giving a reasoned 

order and at the time of passing the 

order, the respondent No.3 shall consi-

der the points raised by the applicant 

before him. Mr J.L.Sarkar, learned Rail-

way standing counsel shall communicate 

the same to the respondent No.3. if the 

applicant is still aggrieved by the 

decision of the respondent No.3 he may 

approach the appropriate authorities. 

Mr Jain submits that the authority 

has decided to hold written test for 

appointment to the post of 21 Office 

Superintendent Grade II. He prays that 

it should be deferred till the disposal 

of the representation. We are not incli-

ned to pass that type of order. However, 

the applicant may appear in the written 

test without prejudice to her rights 

to bseieted inithier1ier selection. 

Application is disposed of. No order 

as to costs. 

By order 
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